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CENTRAL ADMINISTRATIVE TRIBUNAL
MADRAS BENCH

Dated the Friday 30'" day of August Two Thousand And Nineteen

PRESENT:
THE HON’BLE MR. P. MADHAVAN, MEMBER(J)
THE HON’BLE MR. T. JACOB, MEMBER(A)

C.P.310/46/2018
IN
0.A. No.310/558/2015

1. l. Rajan Arul, S/o. Ignatoious
Token No.2288, Technician Grade | (Retd.),
CWM/LW/PER, Southern Railway,
Chennai;

2. M. Gajendiran, S/o. Munusamy,
Employee N0.4459830,
Technician Grade Il

Electrical Department,

SR/Sr. DPO, Chennai

Southern Railway,

Chennai;

3. A. Jayaraman, S/o. V. Ayyakannu,
Employee N0.4459120,
Technician Grade IIl (Retd.)
Electrical Department,

SR/Sr. DPO, Chennai

Southern Railway,

Chennai;

4, S. Velumani, S/o. M. Srinivasan,
Token No0.22986,

Technician Grade |

Electrical Department,
CWM/LM/PER

Southern Railway,

Chennai;
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5. S. Suresh,
Technician Grade I,
Token No. 22950,
CWM/LW/PER,
Southern Railway,
Chennai.
(By Advocate: M/s. J. Muthukumaran)

Vs.
Shri R.K. Kulshrestha,
General Manager,
Southern Railway,
Chennai- 600 023;

Shri S. Ananthakumar,

The Chief Personnel Manager,
Southern Railway,

Chennai- 600 003;

Shri Raghuraman J,
Financial Adviser and
Chief Account Officer,
Southern Railway,
Chennai- 600 003;

(By Advocate: M/s. R. Sathyabama)

....Applicants

.....Respondents.
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ORAL ORDER
(Pronounced by Hon’ble Mr. P. Madhavan, Member(J))

C.P. is filed for non-compliance of the order passed in OA 558/2015 dated
26.10.2016. As there was no representation for the contempt applicants on
22.08.2019, matter was directed to be listed under the caption ‘for dismissal’
today. The counsel for the respondents submit that they had already processed
the order of the Tribunal. Since it is submitted that the respondents are going
to implement the order and had produced a letter regarding this, there is no
contempt and it is because of that applicants are also absent. Hence, contempt
application is closed and notice if issued will stand discharged.

(T. JACOB) (P. MADHAVAN)

MEMBER(A) MEMBER(J)
Asvs 30.08.2019



